
CE-NIRAL AJJM Th ISTRAT IVE TR I BLN AL 
3AJE ENC 

Second Floor, 
Commercial Complex, 
Indiranagar, 
angalore560 038. 

Dated:.. 18 APR1994 

APPL1GATIQJ NUMBER: 	729 of 1993. 
- 	 - 	

-: 

APPLlCTS: 	- 	
- L;rCENTS; 

	

Sri.T.Thjrnaraypp 	V/s. Chief Post Master General,Bangalore To. 	 and Others. 

Sri.V.V.Balafl,Mvocate, 
75,Muddappa Road Cross, 
Mar-uthisevanagar, 
Eangalore560o33, 

The Chief Post Master General, 
P alace Road, banga1ore_. 

Sri.M.S.Padrnaraj aiah,Sr.Central 
Govt.stng.Counsel,High Court Bidg, 
Bangalore_.I. 

Sri.A.R.HolIa,Advocate, 
No.3,Sujatha Complex, 	- 

- First Cross,Second Floor, 
Garidhinagar, Bangalore_9. 

Subject:_ Forwarding of copies of the Orders Passed by the 
Central admini trative Trjbunal,Bangalore 

Please find enclosed herwjth a Copy of the ORDER/ STAY 	
ER/INTaIi cDER/, Passed by this Triba1 in the above 

mentioned application(s) 'r29th Mçh, l94. 
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CENTRAL ADMINISTRATIVE TRIBUFAL*B LALURL BENCH 

S 
	 PPL ICAT ION NO .729J1 993 

TUESDAY, DATED THE' TWENTYNINETH DAY OF MARCH,1.994 

Mr. Justice P.K. Shyamsunder, tlice Chairman 

fir. T.V. Rarnana, Member (A) 

Shri T. Thimmarayappa 
Aged 28 years 
S/c. Sri K. Thamnianna 
No.63, G.M. Palya 
New Thippasandra 
Bangalore - 75 

(By Shri V.V. Balan, Advocate) 

Applicant 

Vs. 

Chief post Master General 
palace Road, Bangalore_1. 

Sr. Superintendent of post Offices 
Bangalore East Divn. 
Bangalore1. 

Sub-.Djvisjonai Inspector 
East sub-diviSiDn III 
Bangalore_ 17, 

Snri Silivakumar, EDDA 
New Thippasandra P.O., 
Bangalore - 75. 	 ..... Respondents 

(By Advocates /Shri M.S. Padmarajaiah for R-i to 3 and 
A.R. Holla for R-4) 

OR DER 

(Mr. Justice P.1<. Shyamsunder, Vice Chairman) 

Admit. 

WE,  have heard Shri V.V. Balan, Counsel for the 

applicant, Shri M.S. paclrnarejajah, S.C.G.S.. for R-1 to 3 

and Shri A.R. Holla for R-4. 

2. 	
The controversy herein is about the credential 

relating to the 8ppointmant of IS-4 9  Shri Sivakumnar as 

Extra Departmental Delivery &gent of Thippasandra Village 
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post Office. The epplint claim

1uper ior 

that his credential 

for being appointed as EDDA were i 	to that of 

Shivakurnar. He also cltifs5 that hjvakumar did not belong 

to the village of Thipp!3sendra a 	whereas he is a native 

of Thippasandra vil1&g !~~ 

3. 	 The contr6¼iersy is bout the nativity 

aspect, in that, whethe the applicant and Shivakunar did 

belong to the villae f Thippas ndra which isachief 

qualifying factor for Pointme 	as EDDP.. we are told by 

the learned Standinç Cunse1 th: the department is now 

doubting the credential of respcndent no.49 Shivakumar, 

being an ordinary resient of Tippasandra. They are said 

to be holding an encui1 y in tha connection. Be that as it 

may, we think it appropliate to clear this tangle by directing the 

department to hold a kesh into view confined to only the 

applicant and the 4th ~esponde 	at which both of' them will 

produce material proc in rega 	to the nativity aspect in 

that they will havet prove t t they do belong to ThippaSandra 

village. The departm nt will t ereafter pass an order in 

accordance with law. Accordinly, this application is 

disposed of finally. Fresh in erview and all other proceedings to 

be conducted and concluded wit in 3 months from the date of 

receipt of a copy of the order by the department. Till such time 

a fresh interview is 
I 
ordered 	be held, R-4 will continue 

to discharge the duULs of ED 	at the Thippasaridra village 

post office. 	1111 

4. 	 We pledi on reco 

by the applicant regrding th 

d the written statement filed 

deletion of his name from his 

0 0 . . 3/_. 


